
BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH AT PUNE 

I.A. NO. 65 OF 2021 

IN  

ORIGINAL APPLICATION NO. 28 OF 2020 

 

Sarang Yadwadkar & Ors            …Applicants 

Versus 

Pune Municipal Corporation & Ors                …Respondents        

 

I N D E X 

Sr. 

No. 

Particulars Page 

Nos. 

1.  Affidavit in Reply on behalf of the Respondent 

No. 6 - Maharashtra Metro Rail Corporation Ltd. 

 

2.  Exhibit “1” 

Order dated 17 August 2021 passed by the 

Hon’ble NGT in OA 28/2020 

 

                                             LAST PAGE-  

                

 

Pralhad Paranjape 

    Advocate for the Respondent No. 6 

Pralhad
811-
817

Pralhad
818-
820



811



812



813



814



815



816



817



Page No. 1/2 
 

Item No.  01              (Pune Bench)  
 

 
BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 
 

(By Video Conferencing) 
 

Original Application No. 28/2020(WZ) 
                  I.A. No. 83/2020 (WZ), I.A. No. 126/2020 (WZ), I.A. No. 

13/2021 (WZ), I.A. No. 14/2021 (WZ) & I.A. No. 22/2021 (WZ) 
 
Sarang Yadwadkar & Ors.      Applicant 

 
Versus 

 
 

Pune Municipal Corporation & Ors.                        Respondent(s) 
  

 
 

Date of hearing: 17.08.2021  
 
 

CORAM: HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER 
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER 

 
 
 

Applicant:      Mr. Ritwick Dutta, Advocate,Mr. Maitreya Ghorpade, Advocate 
Respondent: Mr. Prahlad D Paranjape, Advocate for R-1(PMC) 

Ms. Mansi Joshi, Advocate for R-4 
Mr. S. K. Mishra, Sr. Advocate along with Mr. Kaustubh Deogade, 
Advocate, Mr. Gore, Advocate behalf of Mr. R. B. Mahabal, Advocate for 
R-6 

  Ms. Supriya Dangare, Advocate for R-8 
ORDER 

 

 
1. The Original Applicant has filed the repudiation to the affidavit filed 

in reply, filed by Respondent No.6 dated 16.06.2021. 
 

2. Admittedly, it was filed at the last moment. 

 
 

3. The Learned Counsel appearing for the Applicant on instructions, 

seeks the permission of this Tribunal to withdraw the Rejoinder dated 

16.08.2021. 
 

4. Accordingly, the rejoinder dated 16.08.2021, is withdrawn. 
 

 

5. Heard the preliminary submissions of Learned Counsel appearing 

for the Original Applicant, Learned Counsel appearing for Respondent 

No.1 and Mr. S. K. Mishra, Learned Senior Counsel assisted by Mr. 

Kaustubh Deogade,  Learned Counsel appearing for the Respondent No.6. 
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6. It is relevant to extract the conclusions of the minutes of the 7th 

Meeting dated 08.03.2021 held up under the Chairmanship of Divisional 

Commissioner, Pune, which is as follows:- 

“  
” 

i. The maximum afflux (rise in water level) for the 100.000 
cusecs and 60,000 cusecs due to introduction of Metro piers 
have been estimated as 216 mm at Metro pier no.Pl52and 241 
mm at pier no. DE l respectively. 
 

ii. This increase in water level results in incremental increase in 
inundation. Inundation is the spread of the water along both 
banks (i.e. left bank +right bank).  

 

 
iii. For the discharge of 100,000 cusecs the incremental increase 

in inundation would be insignificant (0.02 m) in the reach 
between Shivaji Bridge and Shinde Bridge. In the reach  
between Shinde Bridge and Metro pier DE 8 incremental 
increase inundation varies between 0.02 to 10m. Further  from 
DE8 to Baba Bhide bridge  the incremental inundation varies 
from 2.6 to 10.94 m(i.e. about 5 m on either bank). 
 

iv. At the three locations i.e. P159, P160 and Z Bridge the 
inundation is 22.2 m 20.6 and 29.8 respectively. The 
incremental inundation extent 55.76 m at pier no P167 due to 
specific topography at this location. There is a low level cross 
road connecting the river front road and Kelkar road at this 
location. Water is spreading along this road and hence the 
higher inundation extent at this particular location was 
observed. 

 
 

v. The incremental increase in inundation extent for 60,000 
cusecs in the reach between Shivaji Bridge and Shinde Bridge 
is insignificant (0to 0.01m).  In the reach between Shinde 
Birdge and Metro pier DE8 varies between 0 to 2.27 m. From 
DE8 to upstream of Baba Bhide bridge is 2.27 to 11.44 m. At 
two locations i.e. P162 and P163 is 10 to 11.4 m.( i.e. 5 to 5.6 
m on either bank). 
 

vi. Appropriate mitigation measure to be adopted to reduce the 
inundation extent at critical points. 

 
 

vii. The Irrigation Department has demarcated the redline for a 
discharge of 100,000 cusecs and blue line for discharge of 
60,000 cusecs in year 2011. The expert committee is of the 
opining that the Red line and Blue line to be redefined by the 
competent authority taking into account the recent 
developments along the river reach. 
 

viii. The CWPRS scientist highlighted in their presentation that the 
contribution of discharge from the local catchment downstream 
of the Khadakwasla dam to Sangam Bridge will only yield 
about 8,500 cusecs corresponding to the discharge of 90,000 
cusecs. Therefore, in the worst-case scenario the total 
discharge will not breach 100,000 cusecs. Also, the spillway 
design capacity of Khadakwasla dam is 97,000 cusecs only. 

819



Page No. 3/2 
 

 

ix. The. CWPRS scientist has also pointed out that in the last 56 
years the discharge of 60,000 Cusecs has only been breached 
four times and the 100,000 cusecs has not been breached  
even once, so scenario for breaching the 100.000 cusec 
discharge would be a rare. 

 

x. It was referred that the Irrigation Department and the Smart 
City project both have robust flood alarm and evacuation 
system to avoid loss of life and property. The Smart City 
Project has already identified the flood prone locations and 
areas to, where people will be moved in case of floods. This 
has been tested during the floods of 2019. 

 

xi. The CWPRS has stated that they have submitted their final 
report based on the available data. If there would be any 
further requirement, CWPRS can take up additional studies. 

 

 

The expert committee has pursued that Maharashtra Metro Rail 
Corporation through Central Water and Power Research Station 
(CWPRS) have conducted all studies and submitted reports as 
directed by the committee. Maha Metro is taking utmost care during 
construction of Project and complying all the guidelines issued by 
Expert Committee. There is no impediment in proceeding with work 
by Maha Metro.” 

 

7. The Learned Senior Counsel appearing for Respondent No.6 has 

invited the attention of this Tribunal to paragraph no.4 of the affidavit in 

reply on behalf of the Respondent No.6 in I.A. in O.A. No. 28/2020 dated 

16.06.2021 and would submit that whatever suggestions made in the  

report, would be adhered to and also prays for short accommodation to 

advance arguments in this matter. 

 

8. Call on 06.10.2021. 

 

 

 

            M. Sathyanarayanan, JM 

 
 

Dr. Arun Kumar Verma, EM 
 
 

 August 17, 2021 
Original Application No. 28/2020(WZ) 

          I.A. No. 83/2020 (WZ), I.A. No. 126/2020 (WZ), 
 I.A. No. 13/2021 (WZ), I.A. No. 14/2021 (WZ) 
 & I.A. No. 22/2021 (WZ)JG 
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